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Central Administrative Tribunal

Principal Bench

C.P. No. 294 of 2000

i n

0.A. No. 1138 of 1999

New Delhi , dated this the 4th July, 2001

HON'BLE MR. S.R. AD 1GE, VICE CHAIRMAN (A)
HON'BLE DR. A. VEDAVALLI , MEMBER (J)

Shri Jagdish Singh Rawat &
Others

Lr (By Advocate: Shri Yogesh SVjarma,/

Versus

•j , Shri S.P. Mehta,
General Manager.

Northern Rai 1 way,

Baroda House,

New DeIh i .

Pet i t i oners

Shri Sukhbir Singh,
D i V i s i ona1 Ra i 1 way Manager,
Northern Rai lway,
De I h i D i V i s i on, ±

r, s . ; .. Responoents
New De mi. ^

(By Advocate: Shri R.L. Dhawan)

,  ORDER {Oral )

;

c: R ADIGF- VC (A)

Heard both sides.

2. Vide order dateo^j. 1 1 • 5 - S9^ in O . A No.

1138/99 the Tribunal had directed the Respondents to
dispose of appi ioants' representation received by
them on 19.11.96 in accordance with rules ana

instructions within three months.

3  Respondents have disposed of applmants
Utrtr

foresaid representation by ^ated 18.9.99

(Annexure R-1)-
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4. Appl icants ^ have chal lenged the

interpretation of rules and instructions taken by

respondents whi le issuing the aforesaid letter dated

16.9.99, in the course of which certain contentious

Issues have been ra t sed.

5. H.v,n9 regard to the Hon'ble Supreme

Courfe rul ing mJ.S. PeriherVs. G. Duggar &
others JT 1M6 (9) SC 608^ the impugned letter
dated 18.9.99 gives appl icants a fresh cause of
action and if appl icants are aggrieved hv

^  . letter dated 16.9.99 it is open to themrespondents ietxer

=<=rtP.rately through appropriate
to chal lenge the same separately

■  nroceedings in accordance »ith 1 a., if acoriginal proceeoiug

adv i sed.

„g l iberty as aforesaid the C.p. la

droppeo
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Notices discharged.

r—^ , ( S . R . Ad I gfe.C S.R. Ad i gfe)
CDr. A. Vedaval i i) Vice Chairman (A)

o

' (Dr.
Member (J)

kar th i k


